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Purchase Order

VENDOR NAME & ADDRESS
ABHISHEK STEELS
524001 NELLORE
State:Andhra Pradesh
GSTIN :37ACWPB7856M1ZO
State Code: 37
Tel :  919948833991 / Fax :  
Email : ABHISHEKSTEELS861@GMAIL.COM

INFORMATION
P. O. No.: 1000153103
Date : 09.01.2021
Contact Person
Quotation No & Date.

Inco Terms EXW Plant

BILLING ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN  : 37AABCA8056G1ZO

CONSIGNEE ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN No :37AABCA8056G1ZO

Payment Terms
Net Due in 10 Days from Receipt Date

Please supply the undermentioned materials subject to the conditions herein and overleaf. Currency : INR

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

    1 8045040233
HSN:25232990

    150.00 /BAG     285.00 /1 
BAG

 42,750.00 19.01.2021

CEMENT,GR:OPC 53
Central GST 14 %

5,985.00 
State GST 14 %

5,985.00 
    2 7839502103

HSN:72141090
    500.00 /KG      55.65 /1  KG  27,825.00 19.01.2021

TOR STEEL 8 MM
Central GST 9 %

2,504.25 
State GST 9 %

2,504.25 
    3 7839502113

HSN:72141090
    500.00 /KG      54.35 /1  KG  27,175.00 19.01.2021

TOR STEEL 10MM
Central GST 9 %

2,445.75 
State GST 9 %

2,445.75 
    4 7839502933

HSN:72141090
    500.00 /KG      54.35 /1  KG  27,175.00 19.01.2021

TOR STEEL 12MM
Central GST 9 %

2,445.75 
State GST 9 %

2,445.75 
    5 7839502123

HSN:72149990
    100.00 /KG      54.35 /1  KG   5,435.00 19.01.2021

TOR STEEL 16 MM
Central GST 9 %

Page 1 of 5  
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Page 2 of 5  Purchase Order
P.O. Number  :  1000153103

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

489.15 
State GST 9 %

489.15 
    6 7839502133

HSN:72149990
    400.00 /KG      54.35 /1  KG  21,740.00 19.01.2021

TOR STEEL 20 MM
Central GST 9 %

1,956.60 
State GST 9 %

1,956.60 
-----------------------------------------------------------------------------------------------------------------------------------------------------
-

SUMMARY

Total Gross Value :   152,100.00
Total Freight :         0.00
Total CGST :    15,826.50
Total SGST :    15,826.50
Total IGST :         0.00
Total CESS :         0.00
--------------------------------------------------------------------------------
Total Order Value :   183,753.00

In Word :  INR  ONE HUNDRED EIGHTY-THREE THOUSAND SEVEN HUNDRED FIFTY-THREE

Terms &  ConditionsGeneral Terms & Conditions
1. Definitions

Defined terms used herein or anywhere else in this PO, together with their respective grammatical
variations and cognate expressions, shall have the meanings specified herein:

"Basic Price" means the amount payable by Buyer to Seller for purchase of Goods, including packing,
forwarding, freight and insurance charges, unless specified otherwise in Special Terms.

"Buyer" means the company specified in this PO, including its legal successors and assigns.

"Defect" means any defect or damage to Goods on account of non-conformance of Goods with
Specifications, including faulty design, engineering or workmanship of Goods affecting the ability of
Goods to comply with Specifications.

"Defect Liability Period" means the period set out in Special Terms, during which Seller shall remain liable
for all repairs or replacement of any Defects at its own cost and expense.

"Delivery" means the loading, delivery and ancillary services to be performed by Seller or its
representatives to deliver undamaged Goods atDelivery Point, in accordance with Delivery Term and as per
other applicable conditions of this PO, and the terms #Deliver# or #Delivered#shall be construed accordingly.

"Delivery Point" means the location at which Goods shall be Delivered, as specified in Special Terms.

"Delivery Schedule" means the schedule for Delivery as set out in Special Terms.

"Delivery Term" means the delivery term applicable for Delivery of Goods, as specified in Special Terms.

"Drawings" means all drawings in respect of Goods, furnished by Buyer orSeller and approved by Buyer in
writing.

"Force Majeure" means the occurrence of any event which is: (i) beyond the reasonable control of the
affected Party; (ii) unavoidable, notwithstanding the reasonable care of the affected Party; and (iii) nota
result of the affected Party#s negligence or failure to perform its obligations, and which has a direct,
material and adverse effect upon the affected Party#s ability to perform its obligations under this PO, and
such events shall mean acts of God, earthquake, volcanic activity, fire, flood or other natural disasters, war,
invasions, riots, terrorism, civil disturbances or embargos.

"Goods" means the goods including spares, accessories and tools and tackles (as applicable) to be supplied
by Seller as per the scope of work in terms of this PO, as specified in Special Terms.

"GST" means the applicable goods and services tax payable in terms of applicable law of India for the time
being in effect, as applicable to supply of Goods under this PO.

"Party" means Buyer or Seller, as applicable.

"PO" means this purchase order issued by Buyer, together with any schedule, annexure or attachment to
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Page 3 of 5  Purchase Order
P.O. Number  :  1000153103

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date
this PO, including Specifications and Drawings, along with amendments to any of the foregoing.

"PO Price" means the total of Basic Price and applicable GST, payable toSeller for performance of
obligations under this PO, as specified in Special Terms.

"Price Schedule" means the schedule annexed to the PO, setting out the price payable in respect of Goods.

"Seller" means the successful bidder who is awarded this PO by Buyer.

"Special Terms" means special terms and conditions applicable for this PO and set out herein.

"Specifications" means all technical documents, specifications, guidelines, Drawings, latest international
and Indian codes and stan dards applicable to Goods and any specific requirements that are attached to or
set out in the PO or referred to in Special Terms.

"Taxes" shall mean and include taxes, duties, levies, cess, royalty, GSTand similar imposts, whether in the
nature of indirect tax or direct taxand whether or not imposed at the state, municipal or any other level.
2. Price, Terms and Mode of Payment

2.1. PO Price shall remain firm for the entire duration of this PO including extensions, if any, and shall not
be subject to escalation forany reason whatsoever, unless as provided for in the PO or agreed otherwise by
Buyer.

2.2. PO Price shall be paid by wire transfer as per the terms specified in Special Terms and subject to
deductions and/or withholdings required under applicable laws. Seller agrees that Buyer shall have a right
to set-off payments due and payable to Seller under this PO against any payment due and receivable from
Seller. Any payment made by Buyer shall not be deemed to constitute acceptance by Buyer of Goods or
any part(s) thereof.

3. Taxes and Duties

Applicable Taxes on Goods shall be as specified in Special Terms. Any new Tax or variation in rate of
applicable Taxes on Goods after issue ofthis PO and up to scheduled Delivery shall be to Buyer#s account.
Any increase in Taxes or implication of any new Taxes during the period wherein Delivery is delayed, for
reasons not attributable to Buyer, shall be to Seller#s account.

4. Drawings

Seller shall submit copies of Drawings to Buyer for approval. Notwithstanding any consent or approval of
Buyer, Seller shall be responsible for any discrepancies, errors or omissions in the Drawings,
documents and other particulars supplied by Seller.

5. Packing, Forwarding and Transportation

5.1. Unless otherwise specified in Special Terms, Basic Price shall be inclusive of packing, forwarding and
transportation charges. Any loss/expense caused due to breakage, damage or pilferage of Goods while in
transit shall be borne by Seller. Seller shall either appoint a carrier recommended by Buyer, or engage a
carrier or transporter which is acceptable to Buyer.

5.2. Seller shall be responsible for complying with Central Goods and Services Act, 2017 ("CGST Act") and
Central Goods and Services Tax Rules, 2017 ("CGST Rules"), generation of applicable e-way bill in
accordance with the provisions thereof, as well any extension, amendmentand cancellation thereof, and
Buyer shall provide the required details to Seller in this regard, upon request. Copy of e-way bill shall be
provided along with details of dispatch vehicle and other transportationdocuments before carriage of
Goods and e-way bill copy shall be handed over to Buyer upon Delivery. Any fine/penalty levied upon Buyer
due to Seller#s non-compliance with CGST Act and CGST Rules shall be recovered from Seller at actuals.

5.3. All Goods shall be carefully packed according to nature of Goods, and in a manner appropriate for safe
and secure carriage of Goods in accordance with any instructions specified in Special Terms, or as per
industry standards. All packing cases are non-returnable unless otherwise specified in Special Terms.

6. Transit Insurance

Unless otherwise specified in Special Terms, Seller shall procure transit risk insurance at its cost. The
insurance procured shall cover all risks till Goods are Delivered and unloaded at the Delivery Point, unless
otherwise specified in Special Terms.

7. Inspection

Buyer reserves the right to appoint a third party inspector or its own representative for inspection of
Goods, or require Seller#s technically qualified experts at Seller#s works to carry out inspection on Buyer#s
behalf. Seller shall provide all assistance to Buyer in inspection of Goods, including but not limited to,
providing access to Buyer to its works, and furnishing inspection reports and test certificates to Buyer.

8. Acceptance and/or Rejection of Goods

Final inspection of Goods for compliance with Specifications and the terms of this PO shall be performed
upon Delivery, and Buyer#s determination shall be final in this regard. Buyer reserves the right toreject
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Page 4 of 5  Purchase Order
P.O. Number  :  1000153103

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date
Goods, in part or in full, that are non-compliant with Specifications and terms of this PO, and shall inform
Seller of Buyer#s determination in writing. No claim by Seller in respect of such rejection shall be
entertained. Seller shall repair/replace the Defective Goods, at its own cost and risk, within a timeframe
advised byBuyer. The rejected Goods shall be immediately retrieved by Seller. If Seller fails to retrieve such
rejected Goods within thirty (30) days of such rejection, Buyer shall have the right, at Seller#s risk and cost,
to dispose such rejected Goods towards recovery of costs incurred by Buyer on storage, handling and
disposal of such rejected Goods.

9. Title and Risk

Unless otherwise specified in PO, all Goods shall become the property ofBuyer, on the earlier of: (i)
completion of Delivery; or (ii) payment ofPO Price by Buyer. The risk in Goods shall pass from Seller to
Buyer upon Delivery.

10. Defect Liability

During Defect Liability Period, any Defect or damage found in Goods shall be promptly repaired, replaced
or otherwise made good at Seller#s cost. If Seller fails to remedy such Defect within the time period
advised by Buyer, Buyer may, by providing a notice to Seller, proceed torectify such Defect, and all costs
incurred by Buyer in connection therewith shall be reimbursed by Seller, or deducted by Buyer from any
amounts due to Seller.

11. Fitment or Interchangeability Guarantee

All Goods procured under this PO shall be interchangeable with certain other parts or components (as may
be specified in PO), shall conform to Specifications and shall be identical to its corresponding main part or
component, and shall be fully interchangeable (dimensionally and/or functionally, as applicable). Seller
shall submit to Buyer a certificateguaranteeing the fitment-cum-interchangeability of such spares,
components or parts upon Delivery.

12. Risk Purchase

In case Seller fails to complete Delivery or the Contract is terminated in accordance with Clause 18, then
without prejudice to any other rightsthat Buyer may have under law or this PO, Buyer shall have the right
to procure goods or equipment similar to Goods from a third party. In such an event, Seller shall be liable
to reimburse additional costs incurred by Buyer on procurement of such goods or equipment.

13. Representations and Warranties

Seller represents and warrants to Buyer that: (i) it has full power and authority to execute and deliver this
PO; (ii) the execution, delivery and performance of this PO by Seller does not and shall not conflict with or
result in breach of any applicable laws; and (iii) Goods furnished by it shall be fit for the purposes and uses
intended and capable of operation as per Specifications, and in accordance with this PO.

14. Intellectual Property Rights

Seller represents and warrants that Goods do not, and shall not, infringe any patent, utility model, design,
trademark, copyright or other intellectual property right of any third party. The title and license to all
designs, drawings, documentation, inventions and discoveries made by Seller while performing its
obligations under this PO, shall be vested in Buyer, and Buyer shall be entitled to copy or reproduce
documents, Drawings and information furnished by Seller in this regard for the purpose of which they are
intended, without requiring Seller's permission.

15. Indemnity

Seller shall defend, indemnify and hold harmless Buyer, its employees and officers from and against any
and all suits, actions or administrative proceedings, claims, losses, damages, costs and expenses
ofwhatsoever nature, which Buyer may suffer, as a result of: (i) any infringement or alleged infringement
of intellectual property rights of a third party; (ii) any fraud, gross negligence, wilful misconduct or illegal
acts or omissions of Seller; or (iii) non-compliance with applicable laws by Seller.

16. Limitation of Liability

The aggregate liability of either Party under this PO shall not exceed PO Price, provided that the limitation
shall not apply to: (i) any obligation of Seller to repair or replace Defects in Goods; or (ii) any liability
pursuant to Seller#s indemnity obligations set out in Clause 15.

17. Force Majeure

Each Party shall be excused from performance of their obligations under this PO and shall not be
considered in default with respect to any obligation hereunder, if and to the extent that a failure of, or
delay in performance is due to an event of Force Majeure, provided that the affected Party shall give
notice of such event of Force Majeure to the other Party as a precondition to claiming relief for Force
Majeure, as soon as reasonably practicable, but not later than seven (7) days after the date on which it
knew or should reasonably have known of commencement of the event of Force Majeure. To the extent
not prevented by an event of Force Majeure, the affected Party shall: (i) continue to perform its
obligations under this PO; and (ii) use reasonable efforts to mitigate the effect of any event of Force
Majeure.
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Page 5 of 5  Purchase Order
P.O. Number  :  1000153103

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

18. Termination

Buyer reserves the right to terminate this PO either in part or full, bywritten notice to Seller: (i) for
convenience; (ii) in the event any proceeding is instituted against Seller seeking to adjudicate Seller as
bankrupt or insolvent, and the same has not been withdrawn or dismissed within ten (10) days of such
institution; or (iii) in case of breach by Seller of its obligations under this PO. No claim shall lie against
Buyer towards any losses suffered by Seller in this regard. Upon such termination, Buyer shall have an
option of taking Delivery of completed portion of Goods, or requiring Seller to refund all amounts paid. Any
terms that by their nature survive termination of this PO remain in effect until fulfilled, and shall apply to
successors and assigns of theParties.

19. Governing Law and Dispute Resolution

This PO shall be governed by laws of India and courts at Ahmedabad, Gujarat, India shall have exclusive
jurisdiction in all matters relatingto this PO for the purpose of dispute resolution and for enforcement of
any action and proceedings arising out of this PO.

20. Amendment

Buyer reserves the right to modify terms of this PO at any point of time, by written notice to Seller, and
Seller shall incorporate such modifications in the course of performing its obligations. If any such change
results in an impact on PO Price or Delivery Schedule, Seller shall provide notice to Buyer, and Parties shall
mutually agree upon an equitable adjustment to PO Price and Delivery Schedule, which shall be effective
upon a written amendment to this PO.

21. Confidentiality

All information including, without limitation, any oral and written information disclosed by Buyer to Seller
or any other person/entity acting for and on behalf of Seller, shall be deemed to be confidential and
proprietary to Buyer. Seller shall not disclose or use any information supplied hereunder for a purpose
other than for performance of its obligations under this PO, unless otherwise specified.

22. Anti-bribery and anti-corruption

Seller covenants that neither Seller nor any of its affiliates, sub-suppliers or representatives shall offer or
give any bribe, commission or gift to a representative of Buyer or its affiliates in relation to the obtaining
or execution of this PO. Seller shall be liable for all losses suffered by Buyer on account of Seller#s breach
ofthis Clause, and Buyer may recover such losses by deduction, set-off or recovery from amounts
otherwise due to Seller.

23. Assignment

Seller shall not be entitled to assign any part of this PO or any benefit or interest thereunder without
obtaining Buyer#s prior written consent.

ADANI WILMAR LTD

Authorised Signatory

Seller's Acceptance

Signature and Date
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Purchase Order

VENDOR NAME & ADDRESS
A K PIPE AND STEEL
BROADWAY 1ST FLOOR
108
600108 CHENNAI
State:Tamil Nadu
GSTIN :33BFYPS5046A1Z9
State Code: 33
Tel :  9677204921 / Fax :  
Email : AKPIPESTEEL@GMAIL.COM

INFORMATION
P. O. No.: 1000153107
Date : 09.01.2021
Contact Person
Quotation No & Date.

Inco Terms EXW Ex-Works

BILLING ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN  : 37AABCA8056G1ZO

CONSIGNEE ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN No :37AABCA8056G1ZO

Payment Terms
Immediately after receipt of material

Please supply the undermentioned materials subject to the conditions herein and overleaf. Currency : INR

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

    1 7847210653
HSN:72166900

      1.00 /MT  45,540.00 /1 
MT

 45,540.00 30.01.2021

BEAM,MED,MS,ISMB,300MM
Frt/Qty,diff ven-Ite   INR     900.00 
Integrated GST 18 %

8,197.20 
    2 7847210063

HSN:72166900
      2.50 /MT  44,550.00 /1 

MT
111,375.00 30.01.2021

BEAM,MED,MS,ISMB,200MM
Frt/Qty,diff ven-Ite   INR   2,250.00 
Integrated GST 18 %

20,047.50 
    3 7890050383

HSN:72161000
      3.50 /MT  46,530.00 /1 

MT
162,855.00 30.01.2021

BEAM,I,MS,ISMB,400MM
Frt/Qty,diff ven-Ite   INR   3,150.00 
Integrated GST 18 %

29,313.90 
    4 7847210063

HSN:72166900
      0.80 /MT  44,550.00 /1 

MT
 35,640.00 30.01.2021

BEAM,MED,MS,ISMB,200MM
Frt/Qty,diff ven-Ite   INR     720.00 
Integrated GST 18 %

6,415.20 
    5 7843252473

HSN:72081000
  4,000.00 /KG      56.00 /1  KG 224,000.00 30.01.2021

CHEQURED PLATE,MS,4MM
Integrated GST 18 %

40,320.00 
    6 6142010233

HSN:73069090
    200.00 /M      73.00 /1  M  14,600.00 30.01.2021

Page 1 of 5  
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Page 2 of 5  Purchase Order
P.O. Number  :  1000153107

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

RAILING PIPE,MS,SZ:25MM
Frt/Qty,diff ven-Ite   3,750.00 
Integrated GST 18 %

2,628.00 
    7 7843252013

HSN:72085110
    500.00 /KG      46.00 /1  KG  23,000.00 30.01.2021

MS PLATE- 16 MM
Frt/Qty,diff ven-Ite     750.00 
Integrated GST 18 %

4,140.00 
    8 7843252323

HSN:72085110
 15,000.00 /KG      48.70 /1  KG 730,500.00 30.01.2021

PLATE MS 12 MM
Integrated GST 18 %

131,490.00 
-----------------------------------------------------------------------------------------------------------------------------------------------------
-

SUMMARY

Total Gross Value : 1,347,510.00
Total Freight :    11,520.00
Total CGST :         0.00
Total SGST :         0.00
Total IGST :   242,551.80
Total CESS :         0.00
--------------------------------------------------------------------------------
Total Order Value : 1,590,061.80

In Word :  INR  ONE MILLION FIVE HUNDRED NINETY THOUSAND SIXTY-ONE ANDEIGHTY Paise

Terms &  ConditionsGeneral Terms & Conditions
1. Definitions

Defined terms used herein or anywhere else in this PO, together with their respective grammatical
variations and cognate expressions, shall have the meanings specified herein:

"Basic Price" means the amount payable by Buyer to Seller for purchase of Goods, including packing,
forwarding, freight and insurance charges, unless specified otherwise in Special Terms.

"Buyer" means the company specified in this PO, including its legal successors and assigns.

"Defect" means any defect or damage to Goods on account of non-conformance of Goods with
Specifications, including faulty design, engineering or workmanship of Goods affecting the ability of
Goods to comply with Specifications.

"Defect Liability Period" means the period set out in Special Terms, during which Seller shall remain liable
for all repairs or replacement of any Defects at its own cost and expense.

"Delivery" means the loading, delivery and ancillary services to be performed by Seller or its
representatives to deliver undamaged Goods atDelivery Point, in accordance with Delivery Term and as per
other applicable conditions of this PO, and the terms #Deliver# or #Delivered#shall be construed accordingly.

"Delivery Point" means the location at which Goods shall be Delivered, as specified in Special Terms.

"Delivery Schedule" means the schedule for Delivery as set out in Special Terms.

"Delivery Term" means the delivery term applicable for Delivery of Goods, as specified in Special Terms.

"Drawings" means all drawings in respect of Goods, furnished by Buyer orSeller and approved by Buyer in
writing.

"Force Majeure" means the occurrence of any event which is: (i) beyond the reasonable control of the
affected Party; (ii) unavoidable, notwithstanding the reasonable care of the affected Party; and (iii) nota
result of the affected Party#s negligence or failure to perform its obligations, and which has a direct,
material and adverse effect upon the affected Party#s ability to perform its obligations under this PO, and
such events shall mean acts of God, earthquake, volcanic activity, fire, flood or other natural disasters, war,
invasions, riots, terrorism, civil disturbances or embargos.

"Goods" means the goods including spares, accessories and tools and tackles (as applicable) to be supplied
by Seller as per the scope of work in terms of this PO, as specified in Special Terms.
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Page 3 of 5  Purchase Order
P.O. Number  :  1000153107

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

"GST" means the applicable goods and services tax payable in terms of applicable law of India for the time
being in effect, as applicable to supply of Goods under this PO.

"Party" means Buyer or Seller, as applicable.

"PO" means this purchase order issued by Buyer, together with any schedule, annexure or attachment to
this PO, including Specifications and Drawings, along with amendments to any of the foregoing.

"PO Price" means the total of Basic Price and applicable GST, payable toSeller for performance of
obligations under this PO, as specified in Special Terms.

"Price Schedule" means the schedule annexed to the PO, setting out the price payable in respect of Goods.

"Seller" means the successful bidder who is awarded this PO by Buyer.

"Special Terms" means special terms and conditions applicable for this PO and set out herein.

"Specifications" means all technical documents, specifications, guidelines, Drawings, latest international
and Indian codes and stan dards applicable to Goods and any specific requirements that are attached to or
set out in the PO or referred to in Special Terms.

"Taxes" shall mean and include taxes, duties, levies, cess, royalty, GSTand similar imposts, whether in the
nature of indirect tax or direct taxand whether or not imposed at the state, municipal or any other level.
2. Price, Terms and Mode of Payment

2.1. PO Price shall remain firm for the entire duration of this PO including extensions, if any, and shall not
be subject to escalation forany reason whatsoever, unless as provided for in the PO or agreed otherwise by
Buyer.

2.2. PO Price shall be paid by wire transfer as per the terms specified in Special Terms and subject to
deductions and/or withholdings required under applicable laws. Seller agrees that Buyer shall have a right
to set-off payments due and payable to Seller under this PO against any payment due and receivable from
Seller. Any payment made by Buyer shall not be deemed to constitute acceptance by Buyer of Goods or
any part(s) thereof.

3. Taxes and Duties

Applicable Taxes on Goods shall be as specified in Special Terms. Any new Tax or variation in rate of
applicable Taxes on Goods after issue ofthis PO and up to scheduled Delivery shall be to Buyer#s account.
Any increase in Taxes or implication of any new Taxes during the period wherein Delivery is delayed, for
reasons not attributable to Buyer, shall be to Seller#s account.

4. Drawings

Seller shall submit copies of Drawings to Buyer for approval. Notwithstanding any consent or approval of
Buyer, Seller shall be responsible for any discrepancies, errors or omissions in the Drawings,
documents and other particulars supplied by Seller.

5. Packing, Forwarding and Transportation

5.1. Unless otherwise specified in Special Terms, Basic Price shall be inclusive of packing, forwarding and
transportation charges. Any loss/expense caused due to breakage, damage or pilferage of Goods while in
transit shall be borne by Seller. Seller shall either appoint a carrier recommended by Buyer, or engage a
carrier or transporter which is acceptable to Buyer.

5.2. Seller shall be responsible for complying with Central Goods and Services Act, 2017 ("CGST Act") and
Central Goods and Services Tax Rules, 2017 ("CGST Rules"), generation of applicable e-way bill in
accordance with the provisions thereof, as well any extension, amendmentand cancellation thereof, and
Buyer shall provide the required details to Seller in this regard, upon request. Copy of e-way bill shall be
provided along with details of dispatch vehicle and other transportationdocuments before carriage of
Goods and e-way bill copy shall be handed over to Buyer upon Delivery. Any fine/penalty levied upon Buyer
due to Seller#s non-compliance with CGST Act and CGST Rules shall be recovered from Seller at actuals.

5.3. All Goods shall be carefully packed according to nature of Goods, and in a manner appropriate for safe
and secure carriage of Goods in accordance with any instructions specified in Special Terms, or as per
industry standards. All packing cases are non-returnable unless otherwise specified in Special Terms.

6. Transit Insurance

Unless otherwise specified in Special Terms, Seller shall procure transit risk insurance at its cost. The
insurance procured shall cover all risks till Goods are Delivered and unloaded at the Delivery Point, unless
otherwise specified in Special Terms.

7. Inspection

Buyer reserves the right to appoint a third party inspector or its own representative for inspection of
Goods, or require Seller#s technically qualified experts at Seller#s works to carry out inspection on Buyer#s
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behalf. Seller shall provide all assistance to Buyer in inspection of Goods, including but not limited to,
providing access to Buyer to its works, and furnishing inspection reports and test certificates to Buyer.

8. Acceptance and/or Rejection of Goods

Final inspection of Goods for compliance with Specifications and the terms of this PO shall be performed
upon Delivery, and Buyer#s determination shall be final in this regard. Buyer reserves the right toreject
Goods, in part or in full, that are non-compliant with Specifications and terms of this PO, and shall inform
Seller of Buyer#s determination in writing. No claim by Seller in respect of such rejection shall be
entertained. Seller shall repair/replace the Defective Goods, at its own cost and risk, within a timeframe
advised byBuyer. The rejected Goods shall be immediately retrieved by Seller. If Seller fails to retrieve such
rejected Goods within thirty (30) days of such rejection, Buyer shall have the right, at Seller#s risk and cost,
to dispose such rejected Goods towards recovery of costs incurred by Buyer on storage, handling and
disposal of such rejected Goods.

9. Title and Risk

Unless otherwise specified in PO, all Goods shall become the property ofBuyer, on the earlier of: (i)
completion of Delivery; or (ii) payment ofPO Price by Buyer. The risk in Goods shall pass from Seller to
Buyer upon Delivery.

10. Defect Liability

During Defect Liability Period, any Defect or damage found in Goods shall be promptly repaired, replaced
or otherwise made good at Seller#s cost. If Seller fails to remedy such Defect within the time period
advised by Buyer, Buyer may, by providing a notice to Seller, proceed torectify such Defect, and all costs
incurred by Buyer in connection therewith shall be reimbursed by Seller, or deducted by Buyer from any
amounts due to Seller.

11. Fitment or Interchangeability Guarantee

All Goods procured under this PO shall be interchangeable with certain other parts or components (as may
be specified in PO), shall conform to Specifications and shall be identical to its corresponding main part or
component, and shall be fully interchangeable (dimensionally and/or functionally, as applicable). Seller
shall submit to Buyer a certificateguaranteeing the fitment-cum-interchangeability of such spares,
components or parts upon Delivery.

12. Risk Purchase

In case Seller fails to complete Delivery or the Contract is terminated in accordance with Clause 18, then
without prejudice to any other rightsthat Buyer may have under law or this PO, Buyer shall have the right
to procure goods or equipment similar to Goods from a third party. In such an event, Seller shall be liable
to reimburse additional costs incurred by Buyer on procurement of such goods or equipment.

13. Representations and Warranties

Seller represents and warrants to Buyer that: (i) it has full power and authority to execute and deliver this
PO; (ii) the execution, delivery and performance of this PO by Seller does not and shall not conflict with or
result in breach of any applicable laws; and (iii) Goods furnished by it shall be fit for the purposes and uses
intended and capable of operation as per Specifications, and in accordance with this PO.

14. Intellectual Property Rights

Seller represents and warrants that Goods do not, and shall not, infringe any patent, utility model, design,
trademark, copyright or other intellectual property right of any third party. The title and license to all
designs, drawings, documentation, inventions and discoveries made by Seller while performing its
obligations under this PO, shall be vested in Buyer, and Buyer shall be entitled to copy or reproduce
documents, Drawings and information furnished by Seller in this regard for the purpose of which they are
intended, without requiring Seller's permission.

15. Indemnity

Seller shall defend, indemnify and hold harmless Buyer, its employees and officers from and against any
and all suits, actions or administrative proceedings, claims, losses, damages, costs and expenses
ofwhatsoever nature, which Buyer may suffer, as a result of: (i) any infringement or alleged infringement
of intellectual property rights of a third party; (ii) any fraud, gross negligence, wilful misconduct or illegal
acts or omissions of Seller; or (iii) non-compliance with applicable laws by Seller.

16. Limitation of Liability

The aggregate liability of either Party under this PO shall not exceed PO Price, provided that the limitation
shall not apply to: (i) any obligation of Seller to repair or replace Defects in Goods; or (ii) any liability
pursuant to Seller#s indemnity obligations set out in Clause 15.

17. Force Majeure

Each Party shall be excused from performance of their obligations under this PO and shall not be
considered in default with respect to any obligation hereunder, if and to the extent that a failure of, or
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delay in performance is due to an event of Force Majeure, provided that the affected Party shall give
notice of such event of Force Majeure to the other Party as a precondition to claiming relief for Force
Majeure, as soon as reasonably practicable, but not later than seven (7) days after the date on which it
knew or should reasonably have known of commencement of the event of Force Majeure. To the extent
not prevented by an event of Force Majeure, the affected Party shall: (i) continue to perform its
obligations under this PO; and (ii) use reasonable efforts to mitigate the effect of any event of Force
Majeure.

18. Termination

Buyer reserves the right to terminate this PO either in part or full, bywritten notice to Seller: (i) for
convenience; (ii) in the event any proceeding is instituted against Seller seeking to adjudicate Seller as
bankrupt or insolvent, and the same has not been withdrawn or dismissed within ten (10) days of such
institution; or (iii) in case of breach by Seller of its obligations under this PO. No claim shall lie against
Buyer towards any losses suffered by Seller in this regard. Upon such termination, Buyer shall have an
option of taking Delivery of completed portion of Goods, or requiring Seller to refund all amounts paid. Any
terms that by their nature survive termination of this PO remain in effect until fulfilled, and shall apply to
successors and assigns of theParties.

19. Governing Law and Dispute Resolution

This PO shall be governed by laws of India and courts at Ahmedabad, Gujarat, India shall have exclusive
jurisdiction in all matters relatingto this PO for the purpose of dispute resolution and for enforcement of
any action and proceedings arising out of this PO.

20. Amendment

Buyer reserves the right to modify terms of this PO at any point of time, by written notice to Seller, and
Seller shall incorporate such modifications in the course of performing its obligations. If any such change
results in an impact on PO Price or Delivery Schedule, Seller shall provide notice to Buyer, and Parties shall
mutually agree upon an equitable adjustment to PO Price and Delivery Schedule, which shall be effective
upon a written amendment to this PO.

21. Confidentiality

All information including, without limitation, any oral and written information disclosed by Buyer to Seller
or any other person/entity acting for and on behalf of Seller, shall be deemed to be confidential and
proprietary to Buyer. Seller shall not disclose or use any information supplied hereunder for a purpose
other than for performance of its obligations under this PO, unless otherwise specified.

22. Anti-bribery and anti-corruption

Seller covenants that neither Seller nor any of its affiliates, sub-suppliers or representatives shall offer or
give any bribe, commission or gift to a representative of Buyer or its affiliates in relation to the obtaining
or execution of this PO. Seller shall be liable for all losses suffered by Buyer on account of Seller#s breach
ofthis Clause, and Buyer may recover such losses by deduction, set-off or recovery from amounts
otherwise due to Seller.

23. Assignment

Seller shall not be entitled to assign any part of this PO or any benefit or interest thereunder without
obtaining Buyer#s prior written consent.

ADANI WILMAR LTD

Authorised Signatory

Seller's Acceptance

Signature and Date
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Purchase Order

VENDOR NAME & ADDRESS
MECGALE PNEUMATICS PVT LTD
HINGNA NAGPUR
N 65 MIDC HINGNA ROAD
440016 NAGPUR
State:Maharashtra
GSTIN :27AADCM7418C1ZN
State Code: 27
Tel :  9225344123 / Fax :  
Email : INFO@MECGALE.COM

INFORMATION
P. O. No.: 1000153111
Date : 09.01.2021
Contact Person
Quotation No & Date.

Inco Terms EXW Plant

BILLING ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN  : 37AABCA8056G1ZO

CONSIGNEE ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN No :37AABCA8056G1ZO

Payment Terms
Pay Immediately w/o Deduction

Please supply the undermentioned materials subject to the conditions herein and overleaf. Currency : INR

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

    1 2065010533
HSN:84378020

      1.00 /SET 1582809.00 /1 
SET

1582809.00 31.03.2021

SILO,GIC W/ACCESSORIES,CAP:200MT
Integrated GST 5 %

79,140.45 
-----------------------------------------------------------------------------------------------------------------------------------------------------
-

SUMMARY

Total Gross Value : 1,582,809.00
Total Freight :         0.00
Total CGST :         0.00
Total SGST :         0.00
Total IGST :    79,140.45
Total CESS :         0.00
--------------------------------------------------------------------------------
Total Order Value : 1,661,949.45

In Word :  INR  ONE MILLION SIX HUNDRED SIXTY-ONE THOUSAND NINE HUNDRED FORTY-NINE
ANDFORTY-FIVE Paise

Terms &  ConditionsGeneral Terms & Conditions
1. Definitions

Defined terms used herein or anywhere else in this PO, together with their respective grammatical
variations and cognate expressions, shall have the meanings specified herein:

"Basic Price" means the amount payable by Buyer to Seller for purchase of Goods, including packing,
forwarding, freight and insurance charges, unless specified otherwise in Special Terms.

"Buyer" means the company specified in this PO, including its legal successors and assigns.

"Defect" means any defect or damage to Goods on account of non-conformance of Goods with
Specifications, including faulty design, engineering or workmanship of Goods affecting the ability of
Goods to comply with Specifications.

"Defect Liability Period" means the period set out in Special Terms, during which Seller shall remain liable
for all repairs or replacement of any Defects at its own cost and expense.

"Delivery" means the loading, delivery and ancillary services to be performed by Seller or its

Page 1 of 4  
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Page 2 of 4  Purchase Order
P.O. Number  :  1000153111

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date
representatives to deliver undamaged Goods atDelivery Point, in accordance with Delivery Term and as per
other applicable conditions of this PO, and the terms #Deliver# or #Delivered#shall be construed accordingly.

"Delivery Point" means the location at which Goods shall be Delivered, as specified in Special Terms.

"Delivery Schedule" means the schedule for Delivery as set out in Special Terms.

"Delivery Term" means the delivery term applicable for Delivery of Goods, as specified in Special Terms.

"Drawings" means all drawings in respect of Goods, furnished by Buyer orSeller and approved by Buyer in
writing.

"Force Majeure" means the occurrence of any event which is: (i) beyond the reasonable control of the
affected Party; (ii) unavoidable, notwithstanding the reasonable care of the affected Party; and (iii) nota
result of the affected Party#s negligence or failure to perform its obligations, and which has a direct,
material and adverse effect upon the affected Party#s ability to perform its obligations under this PO, and
such events shall mean acts of God, earthquake, volcanic activity, fire, flood or other natural disasters, war,
invasions, riots, terrorism, civil disturbances or embargos.

"Goods" means the goods including spares, accessories and tools and tackles (as applicable) to be supplied
by Seller as per the scope of work in terms of this PO, as specified in Special Terms.

"GST" means the applicable goods and services tax payable in terms of applicable law of India for the time
being in effect, as applicable to supply of Goods under this PO.

"Party" means Buyer or Seller, as applicable.

"PO" means this purchase order issued by Buyer, together with any schedule, annexure or attachment to
this PO, including Specifications and Drawings, along with amendments to any of the foregoing.

"PO Price" means the total of Basic Price and applicable GST, payable toSeller for performance of
obligations under this PO, as specified in Special Terms.

"Price Schedule" means the schedule annexed to the PO, setting out the price payable in respect of Goods.

"Seller" means the successful bidder who is awarded this PO by Buyer.

"Special Terms" means special terms and conditions applicable for this PO and set out herein.

"Specifications" means all technical documents, specifications, guidelines, Drawings, latest international
and Indian codes and stan dards applicable to Goods and any specific requirements that are attached to or
set out in the PO or referred to in Special Terms.

"Taxes" shall mean and include taxes, duties, levies, cess, royalty, GSTand similar imposts, whether in the
nature of indirect tax or direct taxand whether or not imposed at the state, municipal or any other level.
2. Price, Terms and Mode of Payment

2.1. PO Price shall remain firm for the entire duration of this PO including extensions, if any, and shall not
be subject to escalation forany reason whatsoever, unless as provided for in the PO or agreed otherwise by
Buyer.

2.2. PO Price shall be paid by wire transfer as per the terms specified in Special Terms and subject to
deductions and/or withholdings required under applicable laws. Seller agrees that Buyer shall have a right
to set-off payments due and payable to Seller under this PO against any payment due and receivable from
Seller. Any payment made by Buyer shall not be deemed to constitute acceptance by Buyer of Goods or
any part(s) thereof.

3. Taxes and Duties

Applicable Taxes on Goods shall be as specified in Special Terms. Any new Tax or variation in rate of
applicable Taxes on Goods after issue ofthis PO and up to scheduled Delivery shall be to Buyer#s account.
Any increase in Taxes or implication of any new Taxes during the period wherein Delivery is delayed, for
reasons not attributable to Buyer, shall be to Seller#s account.

4. Drawings

Seller shall submit copies of Drawings to Buyer for approval. Notwithstanding any consent or approval of
Buyer, Seller shall be responsible for any discrepancies, errors or omissions in the Drawings,
documents and other particulars supplied by Seller.

5. Packing, Forwarding and Transportation

5.1. Unless otherwise specified in Special Terms, Basic Price shall be inclusive of packing, forwarding and
transportation charges. Any loss/expense caused due to breakage, damage or pilferage of Goods while in
transit shall be borne by Seller. Seller shall either appoint a carrier recommended by Buyer, or engage a
carrier or transporter which is acceptable to Buyer.

5.2. Seller shall be responsible for complying with Central Goods and Services Act, 2017 ("CGST Act") and
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 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date
Central Goods and Services Tax Rules, 2017 ("CGST Rules"), generation of applicable e-way bill in
accordance with the provisions thereof, as well any extension, amendmentand cancellation thereof, and
Buyer shall provide the required details to Seller in this regard, upon request. Copy of e-way bill shall be
provided along with details of dispatch vehicle and other transportationdocuments before carriage of
Goods and e-way bill copy shall be handed over to Buyer upon Delivery. Any fine/penalty levied upon Buyer
due to Seller#s non-compliance with CGST Act and CGST Rules shall be recovered from Seller at actuals.

5.3. All Goods shall be carefully packed according to nature of Goods, and in a manner appropriate for safe
and secure carriage of Goods in accordance with any instructions specified in Special Terms, or as per
industry standards. All packing cases are non-returnable unless otherwise specified in Special Terms.

6. Transit Insurance

Unless otherwise specified in Special Terms, Seller shall procure transit risk insurance at its cost. The
insurance procured shall cover all risks till Goods are Delivered and unloaded at the Delivery Point, unless
otherwise specified in Special Terms.

7. Inspection

Buyer reserves the right to appoint a third party inspector or its own representative for inspection of
Goods, or require Seller#s technically qualified experts at Seller#s works to carry out inspection on Buyer#s
behalf. Seller shall provide all assistance to Buyer in inspection of Goods, including but not limited to,
providing access to Buyer to its works, and furnishing inspection reports and test certificates to Buyer.

8. Acceptance and/or Rejection of Goods

Final inspection of Goods for compliance with Specifications and the terms of this PO shall be performed
upon Delivery, and Buyer#s determination shall be final in this regard. Buyer reserves the right toreject
Goods, in part or in full, that are non-compliant with Specifications and terms of this PO, and shall inform
Seller of Buyer#s determination in writing. No claim by Seller in respect of such rejection shall be
entertained. Seller shall repair/replace the Defective Goods, at its own cost and risk, within a timeframe
advised byBuyer. The rejected Goods shall be immediately retrieved by Seller. If Seller fails to retrieve such
rejected Goods within thirty (30) days of such rejection, Buyer shall have the right, at Seller#s risk and cost,
to dispose such rejected Goods towards recovery of costs incurred by Buyer on storage, handling and
disposal of such rejected Goods.

9. Title and Risk

Unless otherwise specified in PO, all Goods shall become the property ofBuyer, on the earlier of: (i)
completion of Delivery; or (ii) payment ofPO Price by Buyer. The risk in Goods shall pass from Seller to
Buyer upon Delivery.

10. Defect Liability

During Defect Liability Period, any Defect or damage found in Goods shall be promptly repaired, replaced
or otherwise made good at Seller#s cost. If Seller fails to remedy such Defect within the time period
advised by Buyer, Buyer may, by providing a notice to Seller, proceed torectify such Defect, and all costs
incurred by Buyer in connection therewith shall be reimbursed by Seller, or deducted by Buyer from any
amounts due to Seller.

11. Fitment or Interchangeability Guarantee

All Goods procured under this PO shall be interchangeable with certain other parts or components (as may
be specified in PO), shall conform to Specifications and shall be identical to its corresponding main part or
component, and shall be fully interchangeable (dimensionally and/or functionally, as applicable). Seller
shall submit to Buyer a certificateguaranteeing the fitment-cum-interchangeability of such spares,
components or parts upon Delivery.

12. Risk Purchase

In case Seller fails to complete Delivery or the Contract is terminated in accordance with Clause 18, then
without prejudice to any other rightsthat Buyer may have under law or this PO, Buyer shall have the right
to procure goods or equipment similar to Goods from a third party. In such an event, Seller shall be liable
to reimburse additional costs incurred by Buyer on procurement of such goods or equipment.

13. Representations and Warranties

Seller represents and warrants to Buyer that: (i) it has full power and authority to execute and deliver this
PO; (ii) the execution, delivery and performance of this PO by Seller does not and shall not conflict with or
result in breach of any applicable laws; and (iii) Goods furnished by it shall be fit for the purposes and uses
intended and capable of operation as per Specifications, and in accordance with this PO.

14. Intellectual Property Rights

Seller represents and warrants that Goods do not, and shall not, infringe any patent, utility model, design,
trademark, copyright or other intellectual property right of any third party. The title and license to all
designs, drawings, documentation, inventions and discoveries made by Seller while performing its
obligations under this PO, shall be vested in Buyer, and Buyer shall be entitled to copy or reproduce
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documents, Drawings and information furnished by Seller in this regard for the purpose of which they are
intended, without requiring Seller's permission.

15. Indemnity

Seller shall defend, indemnify and hold harmless Buyer, its employees and officers from and against any
and all suits, actions or administrative proceedings, claims, losses, damages, costs and expenses
ofwhatsoever nature, which Buyer may suffer, as a result of: (i) any infringement or alleged infringement
of intellectual property rights of a third party; (ii) any fraud, gross negligence, wilful misconduct or illegal
acts or omissions of Seller; or (iii) non-compliance with applicable laws by Seller.

16. Limitation of Liability

The aggregate liability of either Party under this PO shall not exceed PO Price, provided that the limitation
shall not apply to: (i) any obligation of Seller to repair or replace Defects in Goods; or (ii) any liability
pursuant to Seller#s indemnity obligations set out in Clause 15.

17. Force Majeure

Each Party shall be excused from performance of their obligations under this PO and shall not be
considered in default with respect to any obligation hereunder, if and to the extent that a failure of, or
delay in performance is due to an event of Force Majeure, provided that the affected Party shall give
notice of such event of Force Majeure to the other Party as a precondition to claiming relief for Force
Majeure, as soon as reasonably practicable, but not later than seven (7) days after the date on which it
knew or should reasonably have known of commencement of the event of Force Majeure. To the extent
not prevented by an event of Force Majeure, the affected Party shall: (i) continue to perform its
obligations under this PO; and (ii) use reasonable efforts to mitigate the effect of any event of Force
Majeure.

18. Termination

Buyer reserves the right to terminate this PO either in part or full, bywritten notice to Seller: (i) for
convenience; (ii) in the event any proceeding is instituted against Seller seeking to adjudicate Seller as
bankrupt or insolvent, and the same has not been withdrawn or dismissed within ten (10) days of such
institution; or (iii) in case of breach by Seller of its obligations under this PO. No claim shall lie against
Buyer towards any losses suffered by Seller in this regard. Upon such termination, Buyer shall have an
option of taking Delivery of completed portion of Goods, or requiring Seller to refund all amounts paid. Any
terms that by their nature survive termination of this PO remain in effect until fulfilled, and shall apply to
successors and assigns of theParties.

19. Governing Law and Dispute Resolution

This PO shall be governed by laws of India and courts at Ahmedabad, Gujarat, India shall have exclusive
jurisdiction in all matters relatingto this PO for the purpose of dispute resolution and for enforcement of
any action and proceedings arising out of this PO.

20. Amendment

Buyer reserves the right to modify terms of this PO at any point of time, by written notice to Seller, and
Seller shall incorporate such modifications in the course of performing its obligations. If any such change
results in an impact on PO Price or Delivery Schedule, Seller shall provide notice to Buyer, and Parties shall
mutually agree upon an equitable adjustment to PO Price and Delivery Schedule, which shall be effective
upon a written amendment to this PO.

21. Confidentiality

All information including, without limitation, any oral and written information disclosed by Buyer to Seller
or any other person/entity acting for and on behalf of Seller, shall be deemed to be confidential and
proprietary to Buyer. Seller shall not disclose or use any information supplied hereunder for a purpose
other than for performance of its obligations under this PO, unless otherwise specified.

22. Anti-bribery and anti-corruption

Seller covenants that neither Seller nor any of its affiliates, sub-suppliers or representatives shall offer or
give any bribe, commission or gift to a representative of Buyer or its affiliates in relation to the obtaining
or execution of this PO. Seller shall be liable for all losses suffered by Buyer on account of Seller#s breach
ofthis Clause, and Buyer may recover such losses by deduction, set-off or recovery from amounts
otherwise due to Seller.

23. Assignment

Seller shall not be entitled to assign any part of this PO or any benefit or interest thereunder without
obtaining Buyer#s prior written consent.

ADANI WILMAR LTD

Authorised Signatory

Seller's Acceptance

Signature and Date
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Purchase Order

VENDOR NAME & ADDRESS
MADINENI INFRA DEVELOPERS
PANTAPALEM MATHUKUR MANDAL,
SPSR NELLORE
1-144,EPURU BIT-1B,
524323 NELLORE
State:Andhra Pradesh
GSTIN :37ABAFM9467E1Z0
State Code: 37
Attention: M MALLIKARJUNA NAIDU
Tel :  9440808409 / Fax :  
Email : MADINENIMALLI999@GMAIL.COM

INFORMATION
P. O. No.: 1500134474
Date : 09.01.2021
Contact Person
Quotation No & Date.

Inco Terms AOS At Our Site

BILLING ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN  : 37AABCA8056G1ZO

CONSIGNEE ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN No :37AABCA8056G1ZO

Payment Terms
Against Delivery

Please supply the undermentioned materials subject to the conditions herein and overleaf. Currency : INR

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

    1
HSN:998719

      1.00 /AU 359,677.70 /1 
AU

359,677.70 31.03.2021

120MT ASH SILO CIVIL WORK
Central GST 9 %

32,370.99 
State GST 9 %

32,370.99 
-----------------------------------------------------------------------------------------------------------------------------------------------------
-

SUMMARY

Total Gross Value :   359,677.70
Total Freight :         0.00
Total CGST :    32,370.99
Total SGST :    32,370.99
Total IGST :         0.00
Total CESS :         0.00
--------------------------------------------------------------------------------
Total Order Value :   424,419.68

In Word :  INR  FOUR HUNDRED TWENTY-FOUR THOUSAND FOUR HUNDRED NINETEEN ANDSIXTY-EIGHT Paise

Terms &  ConditionsGeneral Terms & Conditions
1. Definitions

Defined terms used herein or anywhere else in this SO, together with their respective grammatical
variations and cognate expressions, shall have the meanings specified herein:

"Basic Price" means the amount payable by Owner to Contractor for performance of Services, including
labour charges, cost of materials, consumables, tools and tackles, construction equipment, insurance
charges, margin, overheads and all other costs associated with the performance of Services, unless
specified otherwise in Special Conditions.

"Completion" means the completion of Services as per Specifications and in accordance with this SO.

"Completion Schedule" means the schedule for Completion as set out in Special Conditions.

"Contractor" means the successful bidder who is awarded this SO by Owner.

Page 1 of 6  
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 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

"Defect" means any defect arising from or deficiency in Services on account of non-conformance of
Services with Specifications.

"Defect Liability Period" means the period set out in Special Conditions, during which Contractor shall
remain liable for all repairs or replacement of any Defects at its own cost and expense.

"Drawings and Documents" means all drawings, designs, models, manuals, documents, plans and
certificates in respect of Services, furnished by Owner or Contractor and approved by Owner in writing.

"Effective Date" means the date of issuance of this SO by Owner to Contractor, unless otherwise specified
in Special Conditions.

"Final Invoice" means the invoice raised by Contractor on Completion of Services in respect of all
outstanding amounts.

"Force Majeure" means the occurrence of any event which is: (i) beyond the reasonable control of the
affected Party; (ii) unavoidable, notwithstanding the reasonable care of the affected Party; and (iii) nota
result of the affected Party#s negligence or failure to perform its obligations, and which has a direct,
material and adverse effect upon the affected Party#s ability to perform its obligations under this SO, and
such events shall mean acts of God, earthquake, volcanic activity, fire, flood or other natural disasters, war,
invasions, riots, terrorism, civil disturbances or embargos.

"Free Issue Material" means the material supplied free of charge by Owner to Contractor in accordance
with Clause 11 and as per the list mentioned in Special Conditions.

"Good Industry Practice" means standards, methods, techniques and procedures that are employed by
leading, reasonable and prudent servicesproviders in India.

"GST" means the applicable goods and services tax payable in terms of applicable law of India for the time
being in effect, as applicable to performance of Services under this SO.

"Owner" means the company issuing this SO, including its legal successors and assigns.

"Party" means Owner or Contractor, as applicable.

"Price Schedule" means the schedule annexed to the SO, setting out the price payable in respect of
Services.

"Running Account Bill" means the periodic bills raised by Contractor based on the progress of Services, but
shall not include the Final Invoice.

"Services" means the services to be performed by Contractor as per Specifications and scope of work in
terms of this SO, as specified in Special Conditions.

"Site" means the location at which Services (or any portion thereof) areto be performed, as specified in
Special Conditions.

"SO" means this service order issued by Owner, together with any schedule, annexure or attachment
thereto, including Specifications and Drawings and Documents, along with amendments to any of the
foregoing.

"SO Price" means the total of Basic Price and applicable Taxes, payable to Contractor for performance of
its obligations under this SO, as specified in Special Conditions.

"Special Conditions" means special conditions of contract applicable forthis SO and as set out therein.

"Specifications" means all technical documents, specifications, guidelines, Drawings and Documents,
performance indicators, latest international and Indian codes and standards and other parameters
applicable to Services and any specific requirements that are attached to or set out in the SO.

"Taxes" shall mean and include taxes, duties, levies, cess, royalty, GSTand similar imposts, whether in the
nature of indirect tax or direct taxand whether or not imposed at the state, municipal or any other level.

"Term" has the meaning assigned to the term in Clause 2.

2. Term

This SO shall be in full force and effect from the Effective Date and shall continue to be in subsistence
until all obligations under this SO have been fulfilled by the Parties, unless terminated earlier in
accordance with Clause 23 ("Term").

3. Price, Terms and Mode of Payment

3.1. SO Price shall remain firm during the Term including extensions, ifany, and shall not be subject to
escalation for any reason whatsoever, unless as provided for in the SO or agreed otherwise by Owner. No
idlingcharges, down-time charges or any charges in respect of mobilisation or demobilisation shall be
payable to Contractor for any reason whatsoever.
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3.2. SO Price shall be paid by wire transfer as per the terms specified in Special Conditions and subject to
deductions and/or withholdings required under applicable laws. Contractor may raise Running Account
Bills and/or the Final Invoice for claiming payment of the SO Price, as may be specified in Special
Conditions. Contractor agrees that Owner shall have a right to set-off payments due and payable to
Contractor under this SO against any payment due and receivable from Contractor. Any payment made by
Owner shall not be deemed to constitute acceptance by Owner of Services or any part(s) thereof.

4. Taxes

Applicable Taxes on Services shall be as specified in Special Conditions. Any new Tax or variation in rate of
applicable Taxes on Services after issue of this SO and up to scheduled Completion shall be toOwner#s
account. Any increase in Taxes or implication of any new Taxes or duties during the period wherein
Completion is delayed, for reasons not attributable to Owner, shall be to Contractor#s account.

5. Location for Performing Services; Mobilisation

Depending upon nature of Services and requirements of Owner, Contractor shall be required to perform
Services from its premises, at Site or any other location as may be specified in Special Conditions. In
addition torendering Services from its premises, Contractor agrees to provide, fromtime to time, as may be
required, sufficient personnel at Site includingany other premises as directed by Owner where any part of
Services is required to be performed. Contractor shall be responsible for mobilizingall necessary trained
personnel in order to complete Services as per theCompletion Schedule.

6. Utilities and Facilities at Site

6.1. Unless specified otherwise in Special Conditions, Contractor shall,at its cost, be responsible for (i)
construction and maintenance of office and storage facilities at Site; and (ii) arrangement of water,
electricity and other utilities for performing Services at Site.

6.2. Contractor shall use energy efficient equipment, tools and machineries for performing Services and
related activities and shall perform Services in a manner which would optimise the energy consumptionby
Contractor.

7. Drawings and Documents

Contractor shall submit copies of Drawings and Documents to Owner for approval. Notwithstanding any
consent or approval of Owner, Contractor shall be responsible for any discrepancies, errors or omissions in
the Drawings and Documents and other particulars supplied by Contractor.

8. Personnel

8.1. Contractor shall be solely responsible for all personnel engaged for the performance of Services,
without any recourse to Owner. The personnel shall possess suitable competence, ability, skill, expertise,
training and qualifications as is required for the performance of Contractor#s obligations under this SO.
Owner reserves the right to require Contractor to cause removal or replacement of any personnel
indulging in misconduct or acting in a manner which is non-compliant with this SO or prejudicial to health,
safety, the protection of the project or environment.

8.2. Contractor shall require its subcontractors and personnel engaged in performance of Services to
comply with this SO and relevant labour laws, including laws relating to employment, provident fund,
health, safety, welfare and immigration. Contractor shall undertake background verification and screening
for criminal records in respect of all personnel engaged for performance of Services.

8.3. Contractor shall be liable and responsible for all payments to its personnel, including salaries, wages,
Taxes, allowances and other benefits in accordance with the laws. Contractor shall, at its own cost ,make
arrangements for the engagement of all personnel, local or otherwise, including their boarding and lodging
and transport.

9. Scope of Services and Work Program

9.1. Services to be performed by Contractor shall be as specified in theSpecial Conditions. Contractor shall
perform Services in accordance withSpecifications and shall not perform any extra and/or additional work
that is not a part of Services till such additional work is included within the scope of Services by way of an
amendment to this SO.

9.2. Contractor shall, within [fifteen (15)] days from the date of release of this SO, submit to Owner a
detailed program of performance ofServices by Contractor, presenting the sequence in which Contractor
proposes to schedule, program and perform all obligations under this SO.The program so submitted by
Contractor shall be in accordance with the Completion Schedule.

10. Quality Assurance

Contractor shall perform Services strictly in accordance with Drawings and Documents, Specifications,
Good Industry Practice and all terms and conditions specified in this SO. Contractor shall also strictly
follow all quality assurance or quality control plans and procedures as approved by Owner for Services.
Non-compliance of any such regulation shall lead to non-acceptance of Services and render Contractor
responsible for payment of any costs or damages that Owner may impose upon on Contractor for the

23



Page 4 of 6  Purchase Order
P.O. Number  :  1500134474

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date
same.

11. Insurance

Unless otherwise specified in Special Conditions, Contractor shall procure at its cost, all insurances
required to be obtained by Contractor in terms of applicable law, including workmen#s compensation,
employees# state insurance, public liability insurance and insurance forall its employees, equipment,
vehicles, and other assets engaged in the performance of Services.

12. Free Issue Material

12.1. Owner may supply Free Issue Materials to Contractor, as set out inSpecial Conditions, from its stores.
Contractor shall take possession ofsuch Free Issue Materials and transport the same from Owner#s stores
to Site. Upon taking possession of Free Issue Materials, Contractor shall be responsible for safe custody
and transport of such Free Issue Materials and maintenance of accounts in respect of Free Issue
Materials.

12.2. Contractor shall submit a consumption statement for Free Issue Material along with each Running
Account Bill and/or Final Invoice raised, as the case may be, in a format as may be specified by Owner,
which shall tally with the balance Free Issue Material and scrap available with Contractor. Owner reserves
the right to withhold payment in case the reconciliation statement is not submitted to the satisfaction of
Owner. On Completion, surplus Free Issue Material shall be returned by Contractor to Owner#s stores, at
the risk and cost of Contractor.

12.3. Other than the limits for allowable wastage, including returnable scrap (if any) for specified Free
Issue Materials, no wastage shall be allowed for Free Issue Materials. Owner shall have the right to recover
the landed cost (i.e. cost plus freight and Taxes) incurred by Owner in respect of any Free Issue Material
consumed in excess of the theoreticalconsumption (including allowable wastage and returnable scrap
generated therefrom), from the amounts due and payable to Contractor.

13. Compliance with Applicable Law and Site Regulations

13.1. Contractor shall and shall also ensure that its subcontractors andtheir respective personnel abide by
all applicable laws relating to performance of Services, including environmental laws. Contractor shall take
all necessary care that Services are performed with the minimum possible impact on the environment and
local community in respect of land and occupants affected by or adjacent to Site.

13.2. Contractor shall comply with the specific rules and regulations (including safety regulations) to be
observed during performance of Services and while Contractor is at Site, as provided by Owner. Contractor
shall ensure that its agents, labourers and personnel also comply with the said rules and regulations, which
shall include rules inrespect of security, safety of the property, facilities, assets and people at Site, gate
control, sanitation, medical care and fire prevention.

13.3. Contractor shall also strictly comply with standard safety norms, rules and regulations prevalent in
the industry while performing its obligations under the SO.

13.4. Contractor shall be responsible for any damage or injury to persons or property of Owner or third
parties caused as a result of actsor omissions of Contractor in the course of performing Services under
this SO.

14. Permits and Licenses

Contractor shall obtain and maintain all necessary authorisations and clearances, including all visa, work
permits and other immigration requirements, which may be required to be obtained and maintained under
applicable laws. Contractor shall maintain all records and registers as per the provisions of applicable
labour laws and shall be solely liable for any consequences arising out of non-compliance with applicable
laws by itself or by its subcontractors, agents or personnel. Any incidental expenses for complying with
applicable laws shall be borne by Contractor.

15. Inspection and Acceptance of Services

15.1. Owner shall be entitled to inspect, audit and review at any and all times the performance of Services
at any and all places where such Services are to be, or are being performed. Owner reserves the right to
appoint a third party inspector or its own representative for inspectionof Services. Contractor shall
provide all assistance to Owner in inspection of Services, including but not limited to furnishing inspection
reports and test certificates to Owner, as may be applicable.

15.2. Owner reserves the right to reject Services, in part or in full, that are non-compliant with
Specifications and terms of this SO, and shall inform Contractor of Owner#s determination in writing. No
claim byContractor in respect of such rejection shall be entertained. Contractorshall rectify the Defects, at
its own cost and risk, within a timeframe advised by Owner.

16. Title and Risk

Unless otherwise specified in SO, title and proprietary interest in the works created pursuant to
performance of Services, including any drawings or documents, shall become the property of Owner, on
the earlier of: (i) Completion; or (ii) payment of SO Price by Owner. The risk and care of works during the
performance of Services shall be of Contractor from Effective Date and shall pass to Owner upon
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Completion.

17. Defect Liability

During Defect Liability Period, any Defect found in the performance of Services shall be promptly repaired,
re-performed or otherwise made goodat Contractor#s cost.

18. Contractor#s Liability for Failure to Perform

In case Contractor fails to perform Services in accordance with Specifications and Completion Schedule,
including its obligations under Clause 16 or the Contract is terminated in accordance with Clause 24, then
without prejudice to any other rights that Owner may have under lawor this SO, Owner shall have the right
to complete Services by itself orappoint another contractor to perform or complete Services, at
Contractor#s cost and expense.

19. Representations and Warranties

Contractor represents and warrants to Owner that: (i) it has full power and authority to execute and
deliver this SO; (ii) the execution, delivery and performance of this SO by Contractor does not and shall
notconflict with or result in breach of any applicable laws; (iii) Servicesperformed hereunder shall be
executed in a timely manner with due care and diligence, and shall be fit for the purposes and uses
intended in accordance with Specifications, Good Industry Practice and this SO; (iv)it has requisite skill,
knowledge, expertise, experience, personnel, financial and technical capability and adequate
infrastructure to successfully perform all Services in accordance with this SO; and (v) itis fully aware of all
applicable laws which must be complied with duringthe performance of Services.

20. Intellectual Property Rights

Contractor represents and warrants that the performance of Services do not, and shall not, infringe any
patent, utility model, design, trademark, copyright or other intellectual property right of any third party.
The title and license to all designs, drawings, documentation, inventions and discoveries made by
Contractor while performing its obligations under this SO and other project related developments, shall be
vested in Owner, and Owner shall be entitled to copy or reproduce Contractor#s Drawings and Documents
and other information furnished by Contractor in this regard for the purpose of which they are intended,
without requiring Contractor's permission.

21. Indemnity

Contractor shall defend, indemnify and hold harmless Owner, its employees and officers from and against
any and all suits, actions or administrative proceedings, claims, losses, damages, costs and expenses of
whatsoever nature, which Owner may suffer, as a result of: (i) any infringement or alleged infringement of
intellectual property rights of a third party; (ii) any fraud, gross negligence, wilful misconduct or illegal
acts or omissions of Contractor; (iii) non-compliance with applicable laws by Contractor; or (iv) injury to or
death of third parties or damage to or loss of property of third parties caused by any act or omission of
Contractor or Contractor#s personnel.

22. Limitation of Liability

The aggregate liability of either Party under this SO shall not exceed SO Price, provided that the limitation
shall not apply to: (i) any obligation of Contractor to rectify Defects in Services; or (ii) any liability pursuant
to Contractor#s obligations set out in Clauses 19, 20and 26.

23. Force Majeure

Each Party shall be excused from performance of their obligations under this SO and shall not be
considered in default with respect to any obligation hereunder, if and to the extent that a failure of, or
delay in performance is due to an event of Force Majeure, provided that the affected Party shall give
notice of such event of Force Majeure to the other Party as a precondition to claiming relief for Force
Majeure, as soon as reasonably practicable, but not later than seven (7) days after the date on which it
knew or should reasonably have known of commencement of the event of Force Majeure. To the extent
not prevented by an event of Force Majeure, the affected Party shall: (i) continue to perform its
obligations under this SO; and (ii) use reasonable efforts to mitigate the effect of any event of Force
Majeure.

24. Termination

24.1. Owner reserves the right to terminate this SO either in part or full, by giving seven (7) days# written
notice to Contractor: (i) for convenience; (ii) in the event any proceeding is instituted against Contractor
seeking to adjudicate Contractor as bankrupt or insolvent, and the same has not been withdrawn or
dismissed within [ten (10)] days of such institution; or (iii) in case of breach by Contractor of its
obligations under this SO. No claim shall lie against Owner towards any losses suffered by Contractor in
this regard.

24.2. Upon such termination, Contractor shall: (i) cease all further work, except as may be specified by
Owner; (ii) settle all outstanding payments in relation to this SO to any third parties; (iii) terminate its
engagement of personnel in relation to this SO; and (iv) if requiredby Owner, remove from Site any
wreckage, rubbish and debris of any kind and leave the whole of Site in a clean and safe condition. Owner
shall pay to Contractor only the amounts due and payable for Services properlycompleted as of the date of
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termination, and any determination made by Owner in respect of completed Services shall be final and
binding on Contractor. Any terms that by their nature survive termination of this SO shall remain in effect
until fulfilled, and apply to successors and assigns of the Parties.

25. Governing Law and Dispute Resolution

This SO shall be governed by laws of India and courts at Ahmedabad, Gujarat, India shall have exclusive
jurisdiction in all matters relatingto this SO for the purpose of dispute resolution and for enforcement of
any action and proceedings arising out of this SO.

26. Amendment

26.1. Owner reserves the right to modify terms of this SO at any point of time, by written notice to
Contractor, and Contractor shall incorporate such modifications in the course of performing its
obligations.

26.2. If (i) any such change pursuant to Clause 25.1 results in an impact on SO Price or Completion
Schedule; or (ii) Contractor requires any addition, variation or change in scope of Services, Contractor
shallprovide notice to Owner, and Parties shall mutually agree upon the termsand conditions for the
performance and execution of the change in scope of Services, which may include an equitable
adjustment to SO Price and Completion Schedule, and such variation shall be effective upon a written
amendment to this SO.

27. Confidentiality

All information including, without limitation, any oral and written information disclosed by Owner to
Contractor or any other person/entity acting for and on behalf of Contractor, shall be deemed to be
confidential and proprietary to Owner. Contractor shall not disclose or use any information supplied
hereunder for a purpose other than for performance of its obligations under this SO, unless otherwise
specified, and further undertakes to not reverse engineer any information furnished by Owner. Contractor
shall keep the confidential information securely and properly protected against theft, damage, loss and
unauthorized access (including access by electronic means).

28. Cooperation

Contractor shall cooperate and work in good faith with other third partycontractors that may be appointed
by Owner, including by providing necessary information and support, as necessary, to ensure seamless
conduct of their respective services and scope of work.

29. Anti-bribery and anti-corruption

Contractor covenants that neither Contractor nor any of its affiliates, sub-contractors or representatives
have, nor shall they offer or give any bribe, commission or gift to a representative of Owner or its affiliates
in relation to the obtaining or execution of this SO. Contractor shall be liable for all losses suffered by
Owner on account of Contractor#s breach of this Clause, and Owner may recover such lossesby deduction,
set-off or recovery from amounts otherwise due to Contractor.

30. Assignment and Subcontracting

30.1. Contractor shall not be entitled to assign or subcontract any partof this SO or any benefit or interest
thereunder without obtaining Owner#s prior written consent.

30.2. Contractor shall be responsible for acts, omissions and defaults of any subcontractor as fully as if
they were the acts, omissions or defaults of Contractor and any assignment or subcontracting shall not
relieve Contractor of any of its responsibilities under this SO or at law.

31. Independent Contractor

Parties acknowledge and accept that Contractor shall act and perform itsobligations under this SO as an
independent contractor and that Contractor shall not be regarded as an employee, agent or partner of
Owner. Contractor shall not have any power or authority to enter into any contract, agreement or
arrangement for or on behalf of Owner.

32. Non-Solicitation

Contractor shall not, during the Term and for a period of [one (1)] yearthereafter, directly or indirectly offer
employment to or employ/hire the employees of Owner.

ADANI WILMAR LTD

Authorised Signatory

Seller's Acceptance

Signature and Date
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Purchase Order

VENDOR NAME & ADDRESS
JESHA & CO
PAVANI PINNACLE APARTMENT
524003 NELLORE
State:Andhra Pradesh
GSTIN :37DOJPK6454Q1Z0
State Code: 37
Tel :  / Fax :  
Email : JESHA.CO@YAHOO.COM

INFORMATION
P. O. No.: 4100009216
Date : 09.01.2021
Contact Person
Quotation No & Date.

Inco Terms EXW Plant

BILLING ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN  : 37AABCA8056G1ZO

CONSIGNEE ADDRESS
Adani Wilmar Limited
SY NO 292 & 317 PANTAPALEM (EPURU 1B)
VILLAGE, MUTHUKURU MANDAL
524323 MUTHUKURU
MANDAL-KRISHNAPATNAM-Nellore
GSTIN No :37AABCA8056G1ZO

Payment Terms
Pay Immediately w/o Deduction

Please supply the undermentioned materials subject to the conditions herein and overleaf. Currency : INR

 Item Material Code/Description Quantity/UOM Gross Rate Amount Delivery Date

    1
HSN:998719

      1.00 /AU 881,200.00 /1 
AU

881,200.00 31.03.2021

NEW ASH SILO ERECTION
Central GST 9 %

79,308.00 
State GST 9 %

79,308.00 
-----------------------------------------------------------------------------------------------------------------------------------------------------
-

SUMMARY

Total Gross Value :   881,200.00
Total Freight :         0.00
Total CGST :    79,308.00
Total SGST :    79,308.00
Total IGST :         0.00
Total CESS :         0.00
--------------------------------------------------------------------------------
Total Order Value : 1,039,816.00

In Word :  INR  ONE MILLION THIRTY-NINE THOUSAND EIGHT HUNDRED SIXTEEN

Terms &  Conditions

ADANI WILMAR LTD

Authorised Signatory

Seller's Acceptance

Signature and Date
Page 1 of 1  

27



28



29



30



31



32



33



34



35



36



37



38



39



40



41



42



43



44



45



46



47



48



49



50

30021247
Highlight

30021247
Highlight



51



52



53



54



55



56



57



58



59



 
 

BEFORE THE HON’BLE NATIONAL 
GREEN TRIBUNAL (SOUTH ZONE) 

 
CHENNAI 

 
O.A. No. 221 of 2015 (SZ) 

 

Isanaka Vedavathi 
…Applicant 

 

Versus 
Union of India 

And others 
…Respondents 

 

 

 

 

 

 

 

OBJECTIONS OF THE 5TH 

RESPONDENT TO THE REPORT 

OF THE JOINT COMMITTEE 

DATED 01.12.2020 ALONG 

WITH ANNEXURES 

 

 

 
 

 
 
 
 

 
 
 
 
 

M/s. C. Seethapathy (1237/94), 

A. Umasankar (311/98), 
Gautam S.Raman (1583/13), 

COUNSEL FOR 5TH 

RESPONDENT 

98408 85752 

seethapathychellam@gmail.com 

mailto:seethapathychellam@gmail.com
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